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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO. 433 OF 2023 

 

 

IN THE MATTER OF: 

 

HARPAL SINGH                ....Applicant 

VERSUS 

STATE OF UTTAR PRADESH       .....Respondents 

 

RESPONSE IN COMPLIANCE TO THE ORDER DATED 18.07.2024 IN O.A. 
NO. 433/2023 HARPAL SINGH VERSUS STATE OF UTTAR PRADESH  
============================================================ 
 
1.0 BACKGROUND: 

 In reference to the grievance made by Mr. Harpal Singh s/o Late Diwan 

Singh resident of Bamanheri, Tehsil Sadar, Muzaffarnagar, this Hon’ble 

Tribunal has registered the letter petition as Original Application and 
issued directions on 01.08.2023, by way constituting a Joint Committee 
comprising UPPCB, DRM, Northern Railway, EE, PWD and DM, 

Muzaffarnagar to verify the factual position and for appropriate remedial 
action.  

 In pursuance to the directions passed by this Hon’ble Tribunal, the 

UPPCB has issued a letter dated 09.08.2023 to District Magistrate for 
nomination along with request to nomination from Divisional Railway 

Manager, Railways and EE PWD for carrying out inspection for finding 
out the factual positions on ground. Copy of the letter is being annexed 
as Annexure 1 to this report. 

 Further, no information was received from DRM, Railways department. 

Therefore, the committee comprising of the members of District 
Administration, PWD and UPPCB inspected the site in question on 

21.09.2023 as proposed. The joint committee has submitted its report 
before this Hon’ble Tribunal on 11.10.2023 along with the following 
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observations and recommendations :-  

a) During inspection, it was observed that the drain passes through 

the residential area of Sunder Nagar Colony in Muzaffarnagar city 
area, after which the drain passes from the side of Railway 
warehouse. Drain passes through the railway warehouse and 

then passing through the railway line parallely. The drain crosses 
the highway (Muzaffarnagar Roorkee marg) and then passing just 
near to the agricultural land in question.  

b) UPPCB collected sample of the drain and analyzed it. The 

analysis report showed that the drain carries only domestic 
effluent without treatment. Further, the drain is kaccha and has a 

very low flow in it. At present, this drain is not connected to any 
STP for treatment of sewage.  

Recommendations 

1. As an immediate solution, it is suggested that the applicant 
may raise a wall on the side of the land where the drain 

sewage flows, or make the land gradient leveled up by sand/ 
soil up till the drain level to stop the overflow.  

2. The drain which is kaccha may be made pakka drain by the 

concerned department. The area in question comes under 
jurisdiction of Muzaffarnagar local body. Hence, EO of Local 
Body Sadar may submit a plan along with timeline to make a 

pakka drain. Letter dated 09.10.2023 has been issued to EO, 
Nagar Panchayat Muzaffarnagar by Regional Officer, UPPCB 
to consider to carry out work to make a pakka drain.  

Order Dated 18.07.2024 

 After considering the joint committee report this Hon’ble Tribunal, 

on 18.07.2024 has passed the following directions: 

“…………………Report shows that the drain carrying sewage is entering 

agriculture land. From photographs it appears that the drain is a storm 

water drain but since it is passing through areas occupied by the people, 

sewage has also entered and no separate arrangement for drainage of 

sewage and its treatment has been made by the concerned authorities.  
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4. Stand of Municipal Council, Muzaffarnagar is that drain and its 

passage is on an area which is outside the municipal limit therefore, it 

has no concerned in the matter.  

5. Area admittedly falls within the jurisdiction of District Magistrate, 

Muzaffarnagar and Zila Panchayat, Muzaffarnagar but learned counsel 

appearing for the above parties including respondent 1 could not explain 

as to why appropriate action has not been taken and how sewage is 

being allowed to discharge in storm water drain.  

6. We also find from record that no action so far has been taken by 

respondent 2 i.e., UP State Pollution Control Board and no response 

has been filed as to why it has not taken any action in matter.  

7. Let a response be filed by respondents 1,2,3 and 7 to show as to 

what action has been taken by them in respect of violation of the 

provision of Section 24 of Water (Prevention and Control) Act, 1974, 

within one month failing which we make it clear that aforesaid 

respondents will have to be summoned to appear personally before 

Tribunal………………….” 

Action Taken in compliance to the order dated 18.07.2024 

 In compliance to the order passed by this Hon’ble Tribunal, the District 

Magistrate, Muzaffarnagar vide its letter no. 577/OA No. 433/Harpal 
Singh/2024 dated 16.08.2024 (contained as Annexure 2) has issued a 

directions to AMA, Jila Panchayat, Muzaffarnagar, as the area outside 
the Municipal area falls under Jila Panchayat jurisdiction. Hence, AMA 
Jila Panchayat, Muzaffarnagar, in compliance of the order passed by the 

District Magistrate, inspection the area and drain in question along with 
the officers of UPPCB, Regional Office, Muzaffarnagar on dated 
20.08.2024. As per the report dated 21.08.2024 (contained as 
Annexure 3) submitted by AMA, Jila Panchayat, Muzaffarnagar, it has 

been observed that the area of kaccha drain carrying sewage is flowing 

side to the railway line, Hence, the actions including modification of the 
drain and construction of facility to treat the sewage is falling under the 
Railways Department. 

 Further, it has been observed that the drain in question is not specifically 

a storm water drain and carries only untreated sewage discharged from 
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nearby colonies. 

 Hon’ble Tribunal, vide its order dated 01.08.2023 has constituted a joint 

committee comprising member of Railways. However, even after written 
communication to the railways department, no member was nominated 

for joint inspection. Hence, the joint team had to inspect the area without 
any findings/comments from the Railways Department.  

 District Magistrate, Muzaffarnagar vide letter no 593/OA No. 433/Harpal 
Singh/M.Nagar/2024 dated 23.08.2024 (Annexure No. 4) has requested 

to Divisional Railway Manager, Northern Railway, New Delhi to take 

immediate action in compliance of the orders issued by the Hon’ble 
Tribunal including treatment of sewage and modification of the Kachha 
drain falling under railways.  

 Further, at present, there is no facility operational for treatment of the 

sewage flowing through the drain and ultimately being discharged on 
agricultural land and indirectly in River Kali West. Hence, as per the 

latest finding, the Railways Department has committed the violation of 
Guidelines issued under the Water (Prevention and Control) of Pollution 

Act, 1974. In pursuance to the above, the UPPCB has issued a show 
cause notice to Divisional Railway Manager, Northern Railway, New 
Delhi for action under the provisions of the Water (Prevention and 

Control) of Pollution Act, 1974 and also for imposition of Environmental 
Compensation for the violation vide letter No. H16136/C-
3/Sa/289/M.Nagar/2024 dated 23.08.2024 (Annexure No. 5).   

 The above response is put up for perusal and necessary action please.  
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UTTAR PRADESH POLLUTION CONTROL BOARD 

/-3/. Nnl 34t/2023 

q47 A VI 3fe<uquy 4 uiGT O.A. No. 433/2023 Harpal Singh Versus State of Utiar 

3ui fayyg H IY gRA 3QETUI f O.4. No. 433/2023 Harpal Singh 

Versus State of Uttar Pradesh ids t yfra 3cT A-01.08 2023 F1 H TE 64 1 E 

"... 4. In view of the above, we consider it appropriate to seck response from () State 

of Utar Pradesh through Chief Secretary, Government of Utar Pradesh, (2) Uttar Pradesh 
Siate Pollution Control Board (UPPCB). (3) District Magistrate (DM). Muzaftarnagar. (4) 

Divisional Raiiway Manager (DRM), Northern Railways and (5) Exccutive Engineer(EE). 
PWD, Muzafarnagar who are impleaded as respondent Nos. I to 5. The Registry is directed 

to prepare and attach memo of parties with the paper book accordingly. Notices be issued to 
Respondent Nos. I to 5 requiring them to file their response to the avernents made in the 
application by email at judicial-ngt @gov.in preferably in the form of searchable PDFOCR 
Supported PDF and not in the form of Image PDE. 

5. Further. we also consider it appropriate that a Joint Committce be constituted to 
verity the factual position and take appropriate remcdial acion. Accordingly, we constitute a 
Joint Committee comprising of UPPCB, DRM, Northerm Railway. EE, PWD and DM. 
Muzaftarnagar and direct the same to meet within one weck, undertake visits to the site. look 
into the grievances of the applicant, associate the applicant, verity the factual position and 
take appropriate remedial action by lollowing due course of' law. lhe Commitee may 
ascertain sources and destination of drainage carrying waste water and extent of damage 
caused to the owners of the adjoining agricultural land particularly the applicant. The UPPCB 
will be the nodal apgency for coordination and conmpliance. 

226 01 

Rr ../08/2023 

6. Factual and Action taken Report may be iled within one month by c-mail at 
iudicial-ngtagov.in preferably in the lorm of' scarchable PDFOCR Supported PDE and not 
in the form of Image PDF. 

7. List for further consideration on 17. 10.2023. 

0522 2720828, 27208 31 

fowuppcth con 

S. A copy of this order, along with a copy of the application and documents altached 
with the same. be forwarded to the UPPCB, DRM, Northern Railway, EE, PWD and DM. 
Muzattarnagar by -mail for requisite compliance." 

TC-12 V, Vibhuti Khand, Gomti NgM. 
Lucknow u010 
Phone 

Website 

(0522 2120828, 27 208 31 
nfouppt cun 
wwwptr eon 

Annexure-182



s 226 010 
0522 2720828, 2720831 
intouppcb comi 
Vwwtiprh conn 

LC-12 V, Vibhuti Khand, Gomti Nagat, 
Luckow 226010 
Phone 

E mail 

( 4GT AR H) 

Website 

0522-2720828, 2720831 
nfoDuppcb com 
www uppb eom 
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577 eU33ae ke 4 

foeifr, 

Tqee :0 Vgu sfT feoyu ot ra 3togo T 433/ 2023 Erd 

3. Report shows that the drain carrying sewage is entering agriculture land. From 
photographs it appears that the drain is a storm water drain but since it is passing through areas 
Occupied by the people, sewage has also entered and no separate arrangement for drainage of 

sewage and its treatment has been made by the concerned authorities. 

4. Stand of Municipal Council, Muzaffarnagar is that drain and its passage is on an area 
which is outside the municipal limit therefore, it has no concerned in the matter. 

5. Area admittedly falls within the jurisdiction of District Magistrate, Muzaffarnagar and 
Zila Panchayat, Muzaffarnagar but learned counsel appearing for the above parties including 
respondent 1 could not explain as to why appropriate action has not been taken and how 

sewage is being allowed to discharge in storm water drain. 

3 

D/Neeraj Mittal/Letter 2024 

atg AlGI Ten Storm Water Drain 
zI À g JyAI8, Storm Water Drain 
Plan, Timeline HItT 9TJT fb| Gd| 

grz-ge Rfd fb à| f oft 
fARfta E| GT Hr t1 Action 

geuaIE H1 yfaar fad rà tg Bio Remediation/Phyto Remediation 31 UTIa 
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Annexure-284



2- gufifor-HGR, HuHYTR| 

D/Neera Mital/Letter 2024 
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/HIAa/24-25 
f-ich 21-8-2024 

HT0 I ga sarayy 1 fRo faarf 3togo Ho 433 /2023 

hyl gqt fa 34- 4 HO 577/3toO H0 433/YTA fE/2024 

T44T 135 to | 

Annexure 3
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